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O.A. No.561,2011 

ORDER DATED 29thOF  AUGUSL 2011 

B.P. Panda 	 . Applicant 
Vrs. 

Union of ndia & Others ............................ Respondents 

corirn: 

& 
HON'B.LE MR. AX. PATNA1K, MEMBER JUDICIAL. 

Heard S B. Mohanty-.J, Ld. Coiinil for the applicant 

and Sri 5K. Ojha, Ld. Standing Counsel for the Ratways/ Repondents 

on whom a copy of this O.A. has already been served and pemsed the 

matena Is placed on record. 

2. This Original Application has been filed by the applicant 

with the fcillowii'ig r&ief- 

"(a) Reondents he directed to dnse of the 
representation under Annexurt>.A17 within a stipulated 
period by paing a rean order. 

I it is the contention of the applicant that initially he joined 

as Assiant Divisional Medical Officer (Group -A) on I I 0I 987 and 

was promoted to the po1 of l)ivisional Medical Officer we 1. 

07,09 1991. Thereafter he was promoted to the post of Sr. i)ivisional 

Medical Officer (Jr Admininttive Grade) w a.f. 1901.2005 and 

finally he was promoted as Sr. Divisional Medical Officer (Ncin- 

thnctional Selection Grade) w.eS. 19.01 2009 	The Railway Board 

extended i)ynarnic As. ired Carter Progression Scheme to the Otheers 

of Indian Railway Medical Service up to Sr. Administsatwe Grade but 

that was not extended to the apphcant;  hence he preftrred representation 

dated 20 12 201 0 vile Annexure-A!7 to the Scrctaiy, Railway Board, 

Nevr Del iTtejrnndent No.2 which 1sz pandinp, till date. 
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4. Sri Mohanty. Ld. Counsel for the applicant subm1h, 

that since the representation dated 20.12.2010 vide Anne,cure-AJ7 is 

pending at this stagc be will be satirfied if a direction is iied to 

Reon dent 'No.2 to consider the representation dated 201 2201.0 vide 

Asnexure-A17 and dipose of the mme with a reaned/speaking order 

within a Specific time frame. 

S. Accordingly, as agreed to by the Ld. Counsel for the 

parties, without going into the merit of the case, Repondent No.2 is 

directed to consider and dijRosa of the pending represefflation dated 

20.12.2010 vide Annejcure-AI1 and paqs a speaking & rsened order 

within a period of 90 days ftorn the date of receipt of copy of this 

order under intimation to the applicant. 

6,With the above observation and direction, this O.A. is 

dposed of at the admission stage itself. No costs. 

7. Send copy of this order along with copy of the O.A. to 

Respondent No.2 at the cost of the applicant for compliance. Sri 

Mohanfy Ld. Counsel for the applicant tindertakesto deposit the postal 

requisites in coune of the day Free cops of this order be alio made 

over to the Ld. (ounsel for the parties. 
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